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ACT:
Conmi ssi'on of Sati (Prevention) Act, 1987: Chunri Cer
e_
nony-\Whet her / glorification of ~ Sati--Mintenance of Sa
ti
tenmpl e and support to social institutions of utility out
of
i ncone earned pendi ng determ nation--Permssibility of.
HEADNOTE
By an ex-parte order made in the wit petition on 9
th
Sept enber, 1988, the Court prohibited respondent No. 2, t
he
managenent of the Sri Rani Satiji’s Mandir, from perform
ng
Chunri cerenony within the tenple and directed the enti
re
collection of noney to be separately accounted for a
nd
deposited into a nationalised bank
In this mscellaneous petition, the managenment soug
ht
vacation of the ad interimorder and lot a direction to t
he
authorities not to interfere in the matter of collection
of
noney as also articles of gold and silver of deities.
Di sposing of the mscellaneous petition, the Court,
Or der ed:
1. The restraint inposed on holding the Chunri cereno
ny
within the tenple should continue without any variatio
n
[68G H|
2.1 Pending disposal of the wit .petition, the tenp
l e
conplex has to be maintained. Therefore, out of the inco
me

ear ned nmai ntenance expenses must be met. [69A]
2.2 If out of the income of this institution any contr
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buti on was being made to sustain sonme social institutions

utility, the support should not die out. [69B-(C
2.3 The respondent No. 2 is free to nove the Distr

Magi strate in regard to these two aspects and in case t
latter is satisfied that appropriate funds should be r
| eased out of the deposits in the bank for

67

one or both of the above said purposes, he would be free

nmake an appropriate order in respect thereof. [69C
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ORIGNAL JURI SDICTION. Civil Msc. Petition No. 28180
1988.
I N
Wit Petition No. 9 13 of 1988
(Under Article 32 of the Constitution of India.)
Ms. K Hingorani and Ms. Santosh Singh for the Petitioner
A K Sen'(Not Present), Dr. L.M Singhvi, Vivek Ganmbh
Parveen Kumar and B. D.  Sharma for the Respondents.
S.P. Singh for the |Inpleading party.
The following Order of the Court was delivered:
ORDER
This Court on 9.9.1988 after hearing counsel for t
petitioners in the wit petition nmade an ex parte order

the follow ng effect:
"Issue notice returnable on Tuesday, the 13

Septenmber, 1988. In view of the allegations made in Par
graph 4 of the affidavit given by Vijay Trivedi, “the R
spondent No. 2 is prohibited from performng any Chun
Cerenony within Sri Rani Satiji’s Mandir and the responden
are directed to enforce this order on the th Septenber, 19
and on any other occasion thereafter until further order
The entire collection of nobney shall be separately account
for and should be deposited into a nationalised bank

that appropriate directions after hearing both the parti

may be made by this Court in regard to the same .....
On 10th of Septenber, 1988, the annual Satiji Mla w

schedul ed to be celebrated within the said tenple prem ses

The managenent of the tenple, respondent No. 2, in t
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wit petition has now applied for vacating the ad inter
order and for a

68

direction to the District Magistrate, Jhunjhunu to retu
the keys of the Bhetpatras of the tenple and the box
containing the articles of gold and silver and also for
direction to himnot to interfere in the matter of colle
tion of noney as also collection of articles of gold a
silver of deities located in the premi ses of the tenple a

to make such other orders as may be necessary to nmeet t

si't uati on.
We have heard Dr. Singhvi in support of the petitio

Ms. Hingorani ~for the petitioners in the wit petiti
asking for sustaining the interimorder and M. Sharma f
the State of Rajasthan. An affidavit has been filed by t
District Magistrate of Jhunjhunu in the course of heari

whi ch has al so been placed before us:
Broadly two aspects require consideration: (1) wheth

the ’'Chunry’ cerenony should be permitted to be perform
within the tenple and (2) whether out of the anpunts whi
are being deposited in the nationalised bank in terns of t
interim order, the expenses for maintenance of the tenp
conpl ex, performance of the daily rites as also the wusu

charities should not be made.
Under the Conmm ssion of Sati (Prevention) ~Act, 198

glorification of Sati is strictly prohibited and that a
has been declared to be an offence. Dr. Singhvi by referri
to different dictionaries has tried to inpress upon us th
Chunry as such is not connected with glorification of Sa
and is a cerenpny connected with the traditional form

of fering worshi p known as Sodash Upachar while Ms. Hi ngor
ni  and M. Sharma do not accept the submission made by D
Si nghvi and have maintained that in the State of Rajasth
Chunry cerenony is always associated with glorifying Sa

and the celebration is a part of the traditional process
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religious offerings in Sati tenples. This certainly is n

! the stage in the proceedings for a final view of the que
> tion as to whether performance of Chunry cerenony ampunts
' glorification of Sati and the determ nation nust be |eft
e the final stage. W do not think it would be appropriate f
o us to express any view beyond this point at this stage
= the same may enbarrass the bench which would ultimtely he
o the matter.
W are, therefore, of the view that the restraint

" posed on holding the Chunry ceremony within the tenp
e shoul d continue without any variation. The contention of D
" Si nghvi that Chunry is a part of Sodash Upachar will have
' be exam ned at |ength at the | ater stage.

* Now a |look at the other aspect. There can be no t
" opi nions that pending disposal of the wit petition, t
e tenmpl e conplex has to be maintained and out of the inco
" earned nmintenance expense nust be net.  The subniss
o advanced by Ms. Hi ngorani that the tenple should be co
" verted forthwith into rehabilitation canps for uncared f
o ladies is certainly not one requiring any serious consider
- tion. There is no provision in the statute or in any oth
° | aw whi ch woul d warrant such change of user of the prem se
> Simlarly if out of the inconme of this institution a
v contribution was being nmade to sustain sone social instit
" tions of utility, the support should not die out. The r
© spondent No. 2 is free to nove the District™ Magistrate
° Jhunjhunu in regard to these two aspects and in case t
e District Mugistrate is satisfied that appropriate fun
% should be released out of the deposits in the bank for o
" or both of the purposes indicated above he woul d be free
' direct such noney as may be found necessary to be wthdra
Em fromthe bank for being utilised for the purposes as may
e

specified by the District Magistrate mhis order to be mad
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Thi s di sposes of the Civil Mscell aneous Petition.
P.S. S
70




